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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE TWENTY SEVENTH DAY OF JULY
TWO THOUSAND AND TWENW SIX

PRESENT

THE HONOURABLE SRI JUSTICE ANIL KUMAR JUKANTI

CC.Nos.348 2 AND 3483 0F 2026

CC NO: 3482OF 2026

Petition under Sections 10lo 12 of Contempt of Courts Act 1971 praying that
in the circumstances stated in the affidavit file therein the High Court may be pleased
to (a). Punish the RespondenUContemnor under Sections 10 to 12 of the Contempt
of Courts Act, 1971 , for his wilful, deliberate and contumacious disobedience of the
Order passed in Contempt Case No.2448 of 2026 in Contempt Case No. 958 of
2021 in W.P. No. 5049 of 20'16, dated 10.06.2026.

(b). Direct the RespondenUContemnor, to forthwith restore the Subject Land
admeasuring Ac.40- 00 Guntas forming part of Survey Nos.1 and 2 of Lothukunta
Village, Malkajgiri Mandal, Medchal-Malkajgiri District (formerly Ranga Reddy
District), to the state and condition existing immediately prior to 17.07.2026, by
undoing each and every act of demolition and destruction perpetrated in brazen
violation of this Courts Order dated 10.06.2026 in CC.No.2447 and 2448 of 2026, so
as to enable resumption of lavvful construction activity, forthwith and in no event later
than 24 (twenty four) hours and upon failure to comply within the stipulated period,

the Petitioner be granted liberty to undertake restoration works, with all costs,
charges and expenses incurred therein being quantified and recovered from the
RespondenUContemnor personally and/or from the departments/agencies
represented by him and further direct the RespondenVContemnor and all persons
acting under his authority to forthwith cease and desist from causing any further
interference with the Petitioner's possession and enjoyment of the Ac.40-00 Guntas
forming part of Survey Nos.1 and 2 of Lothukunta Village, Malkajgiri Mandal,
Medchal-Malkajgiri District (formerly Ranga Reddy District).

Between:

M/s. Shanta Sriram Constructions Private Limited, a company incorporated under
the Companies Act, represented by its Managing Director M. Narasaiah, having
its registered office at H.No.6-3-1 'l 12, Flat No.501, Oasis Centre, Begumpet,
Hyderabad 500 016.

AND
...Petitioner



AV RANGANATH, lPS, Son of not known to Petitioner, aged Major, Occupation:
Commissioner, Hyder;rbad Disaster Response and Assets Protection Agency
(HYDRAA), 6th and 7 h Floor, Buddha Bhavan, Lower Tank Bund, Hyderabad-
500003.

...RespondenUContemnor

l.A. NO: 2 OF 2026

Petition under Seclion 151 CPC R/w Rule 27 of Contempt of Court Rules

1980, praying that in the circumstances stated in the affidavit filed in support of the

petition, the High Court mey be pleased to direct the RespondenVContemnor and all

persons acting under his authority and any other Department including Police

Department to forthwith cease and desist from causing any further interference with

the Petitioner's possession and enjoyment of the land admeasuring Ac.40- 00

Guntas forming part of Surrey Nos.1 and 2 of Lothukunta Village, Malkajgiri Mandal,

Medchal-Malkajgiri District (formerly Ranga Reddy District), pending disposal of the

contempt case.

l.A. NO: 3 OF 2026

Petitron under Section I51 CPC R/w Rule 27 of Contempt of Court Rules 1980

praying that in the circumstzrnces stated in the affidavit filed in support of the petition,

the High Court may be pleased to permit the petitioner to file the additional affidavit

along with the enclosed docJments in the above Contempt Case.

Counsel for the Petitioner : Sri M Hareesh Kumar

Counsel for the Responderrt : Advocate General representing
Sri R Sameer Ahmed
(Standing Counsel for HYDRAA)

CC NO: 3483 OF 2026

Petition under Sectiors 10 to 12 of Contempt of Courts Act 1971 praying that
in the circumstances stated ir the affidavit file herein the High Court may be pleased
to (a). Punish the Responde rUContemnor under Sections 10 lo 12 of the Contempt
of Courts Act, 1971, for their wilful, deliberate and contumacious disobedience of the
Order passed in Contempt ,lase No.2447 of 2026 in Contempt Case No. 993 of
2021 inV"l.P. No. 5049 of 2016, dated 10.06.2026.

(b). Direct the Respor denucontemnor, to forthwith restore the Subject Land
admeasuring Ac.40-00 Guntas forming part of Survey Nos.1 and 2 of Lothukunta



Village, Malkajgiri Mandal, Medchal-Malkajgiri District (formerly Ranga Reddy
District), to the state and condition existing immediately prior to 17.07.2026, by
undoing each and every act of demolition and destruction perpetrated in brazen
violation of this Courts Order dated 10.06.2026 in CC.No.2447 and 2448 of 2026, so
as to enable resumption of lawful construction activity, forthwith and in no event later
than 24 (twenty four) hours and upon failure to comply within the stipulated period,
the Petitioner be granted liberty to undertake restoration works, with all costs,
charges and expenses incurred therein being quantified and recovered from the
RespondenUContemnor personally and/or from the departments/agencies
represented by him and further direct the RespondenUContemnor and all persons
acting under his authority to forthwith cease and desist from @using any further
interference with the Petitioner's possession and enjoyment of the Ac.40-00 Guntas
forming part of Survey Nos.1 and 2 of Lothukunta Village, Malkajgiri Mandal,
Medchal-Malkajgiri District (formerly Ranga Reddy District).

Between:

M/s. Shanta Sriram Constructions Private Limited, a company incorporated under
the Companies Act, represented by its Managing Director M. Narasaiah, having
its registered office at H.No.6-3-'1 112, Flat No.50'l , Oasis Centre, Begumpet,
Hyderabad 500 016.

...Petitioner
AND

AV RANGANATH, lPS, Son of not known to Petitioner, aged Major, Occupation.
Commissioner, Hyderabad Disaster Response and Assets Protection Agency
(HYDRAA), 6th and 7th Floor, Buddha Bhavan, Lower Tank Bund, Hyderabad-
500003.

...RespondenUContemnor

l.A. NO: 2 OF 2026

Petition under Section '151 CPC R/w Rule 27 of Contempt of Court Rules

1980, praying that in the circumstances stated in the affidavit filed in support of the

petation, the High Court may be pleased to direct the RespondenUContemnor and all

persons acting under his authority and any other Department including Police

Department to forthwith cease and desist from causing any further interference with

the Petitioner's possession and enjoyment of the land admeasuring Ac.40 - 00

Guntas forming part of Survey Nos.1 and 2 of Lothukunta Village, Malkajgiri Mandal,

Medchal-Malkajgiri District (formerly Ranga Reddy District), pending disposal of the

contempt case.



l.A. NO: 3 OF 2026

Petition under Sec.ion '151 CPC R/w Rule 27 of the Contempt of Court Rules,

1980 praying that in the :ircumstances stated in the affidavit filed in support of the

petition, the High Court nray be pleased to permit the petitioner to file the additional

affidavit along with the en:losed documents in the above contempt case.

Counsel for the Petition,-"r : Sri M Hareesh Kumar

Counsel for the ResponrJent: Advocate General representing
Sri R Sameer Ahmed
(Standing Counsel for HYDRAA)

The Court made the following: COMMON ORDER



HIGH COURT FOR THE STATE OF TELANGANA
AT ITYDERABAD

THE HON'BLE SHRI JUSTICE N{IL KUMAR JUKANTI

CONTEMPT CASE Nos.34E2 AND 3483 0F 2026

DATE OF ORDER :27.O7.2o26

CONTEMPT CASE No.3482 OF 2026

Between:

M/s. Shanta Sriram Constructions
Private Limited, a company incorporated
under the Companies Act and represented
by its Managing Director M. Narasaiah,
Having its registered oflice at H.No'6-3- 1112'
FIat No.501, Oasis Centre, Begumpet, Hyderabad

. . Petitioner
AND

AV Ranganath, IPS, S/o. not known to
petitioner, Aged Major, Occ: Commissioner,
Hyderabad Disaster Response and Assets
Protection Agency (HYDRAA), 6th and 7th Floor,
Buddha Bhavan, Lower Tank Bund, Hyderabad

.. Re spondent/ contemnor
PRAYER:

C.C.No.3482 of 2026 is frled with the following prayer

"... a) Punish the Respondent/Contemnor under Sections
10 to 12 of the Contempt of Courts Act, 1971, for their
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wi11ful. delibe:"ate and contumacious disobedience of the
Order passed in Contempt Case No.2448 of 2026 rn
Contempr Case \o.958 of 2O2l \n W.P. No. 5O4!r of 2016,
datecl 10 06.2)26 by His Lordship the Hon'ble Sri Justice
ANI L KU M-AR JU KANTI:

b) Direct the llespondent/ Contemnor, to forthwii,h restore
the SubJect Lixld admeasuring Ac.40 00 Guntas forming
part of Survey Nos. 1 alld 2 of LothukunteL Village,
Malka3 grn Mand al, Medchal-Malkajgiri District (formerly
Ranga Reddy District), to the state anci condition existing
immediately Frlor to 17.O7.2026, by undorng r:ach and
even act ol ,lemolition and destructlon perpetrated in
brazr:n iiolalion of this Hon'ble Courts Order dated
10.06.2026 in CC.No.2447 and 2448 of 2026, so as to
cnable r esunpt,ion of lardul construction activity,
forthwith and in no event later tlnan 24 twenty fc,ur hours
and upon faihlre to comply within the stipulated period,
the Petitroner be granted Iiberty to undertake restoration
works, with zLll costs, charges and expenses incurred
therein bein5; quantilled and recovered from the
Responden t / C cntemnor personally and/or f:'om the
departments / E.gencies represented by him anct further
direct the Resl:ondent/ Contemnor and a1l persons acting
under his authority to forthwith cease and desist from
causing al-t,v i-urther interference with the Petitioner's
posscssion ald cnjoyment of the Ac.4O-O0 Guntas
lorming part ol SLrrrey Nos.1 and 2 of Lothukunt.r Village,
Malkajgrri Ma:rd:r1. Medchal Malkal grri District formerly
Ranga Reddy ttistrict);

c) anrl pass sur:h other order or orders..."

C.C.No.3483 of 2026 is filed with the following prayer:

"... a. Punish l1e Responden t/ Contemnor under Sections
10 to 12 ol- tht Contempt of Courts Act, 1971, lor their
willfuL, deliberzrtc and contumacious disobedience of the
Order passed in Contcmpt Case No.2447 of 2026 rn
Contcmpt Case No.993 of 2O2l rn W.P. No. 5049 of 201,6,
dated 10.06.2026 by His Lordship the Honble Srj Justice
ANIL KU]VIAR J JKANTT:
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b. Direct the Respondent/ Contemnor, to forthwith restore
the Subject Land admeasuring Ac.40-00 Guntas forming
part of Survey Nos.l and 2 of lrthukunta Village,
Malkaj giri Mandal, Medchal-Malkaj giri District (formerly
Ranga Reddy District), to the state and condition existing
immediately prior to t7 .O7 .2026, by undoing each and
every act of demolition and destruction perpetrated in
brazen violation of this Hon'ble Courts Order dated
10.06.2026 in CC.No.2447 and 2448 o{ 2026' so as to
enable resumption of law{ul construction activity,
forthwith and in no event later thaJ, 24 twenty four hours
ald upon faiiure to comply within the stipulated period,
the Petitioner be granted liberty to undertake restoration
works, with a-11 costs, charges and expenses incurred
therein being quantified and recovered from the
Respondent/Contemnor personally and/or from the
departments/ agencies represented by him and further
direct the Respondent/ Contemnor and all persons acting
under his authonty to forthwlth cease ald desist from
causing arry further interference vrith the Petitioner's
possession and enj oJ,rynent of the Ac.40-00 Guntas
iorming part of Survey Nos.1 and 2 of Lothukunta Viilage,
Malkaj grri Mandal, Medchal-Malkajgiri District (formerly
Ranga Reddy District);

c. and pass such other order or orders .."

Heard Mr. M.Hareesh Kumar, learned counsel for

petitioner and learned Advocate General representing

R. Sameer Ahmed, learned counsel for respondent/contemnor

in both the contemPt cases.

COMMON ORDER:

It is an apt case to refer to the story of Greek mytholory'

where a serpentine water monster, by name, 'Hydra', a
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symbol of resilience and regeneration, posed challenges that

seem insurmountable to any, who tried to conquer it. This

Hvdra of Greck mvthologr' is traditronally depicted as a

gargantuan serpent with numerous heads. The distinctive

and daunting trait of remarkable regenerativc ability made

the Hydra (of Greek mvthologv) nearly invinciblt: to those, u.ho

attcmpted to conquler it, but was ultimately slayed.

2. I hope HYDFIAA i.e., Hyderabad Disaster Response and

Asscts Protection Agencv (for short, 'the HYDRAA') is not

under the same irr,pression that it is invincible.

3. If Courts uere to permit HYDRAA to overpower/ overtake

everl formidable adversary i.e., citizens of State, bv not

adhering to RuLe o-t Lau.t, then it would sound a death knell to

Rule of Latu.

4. Hope, HYDR\A will iearn that acts in defiance to Rute of

Laut u,1ll not be upheld and such acts will be dealt sternly by

Courts of Lau-, as the Hydra in Greek mythol,tg, was dealt

with by Hercules.
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5 Case Historv:

This case has a long history' Petitioner in these

contempt cases preferred a Writ Petition bearing No'5049 of

2016, subject matter in the writ petition pertained to an

extent of Acs.40.0O of land in Survey Nos' 1 and 2 of

Lothukunta Village, Malkajgiri Mandal, Ranga Reddy District'

Writ petition was adjudicated along with C'R'P'No'406 of

2021, ttre respondent - State suffered an order'

6. A Writ Appeal bearing No.150 of 2O2l was preferred by

the State against the order of learned Single Judge' In the

Writ Appeal, liberty was sought to approach Civil Court for

filing a suit, Writ Appeal was disposed of granting liberty

7. O.S.No.SS of 2O2l was preferred by the State before a

competent Civil Court. An application was l-rled under Order

VII Rule 11 (d) of Code of Civii Procedure, 1908 (for short

'C.P.C.') by the petitioner herein, it was allowed by the I

Additional Chief Judge, City Civil Court at Secunderabad'
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complA uith the Court's order dated 08.03.2021 in

8. A Crty Civil Court Appeal bearing No.49 of 2022 was

preferred bv the State against the judgment and decree of the

trial Court, a Division Bench of this Court bv its judgment

dated 07 . lO.2O2l, dismissed the appeal preferred by the

State

9. Judgntent oJ' Diuision Bench attained fruility, State did

not challenge the judgment of Diuision Bench till date. Title

claimed in respect of subject propertg bg petitioner is upheld bg

Courts and remains to be of petitioner till date.

1 0. Two contem.ot cases uere fi.led pior to the present

contempt case(s). l"t contempt case(s) tuas closed on an

d.ssltra.nce tlnt t4e respondents in contempt case(s) tuould

W.P.No.5019 of 2O16

11. In the 21,t cottempt case(s), an undertakinq uas giuen to

the Court ctnd. ()oul restrained respondent and its staff not to

enter the subject premises.
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12. On IIYDRAA:

Birth of HYDRAA is traceable to G.O.Ms.No'99, dated

1g.O7.2024, as a separate department (Head of Department)

under Municipal Administration and Urban Development'

Commissioner, HYDRAA (rank of Secretary) is to function

under overall supervision and guidance of Principal Secretary

to Government, Municipal Administration and Urbart

Development DePartment.

1 3. Functions and responsibilities of HYDRAA are spelled

out in G.O.Ms.No.99, dated 19.O7.2024' By another

G.O.Ms.No.191, Municipal Administration & Urban

Development (GHMC.I) Department, dated 16'10'2024, the

Commissioner, HYDRAA (i'e', the contemnor/

respondent herein) is empowered to protect the Public Assets

Iike roads, drains, public streets, water bodies, open spaces'

public parks, etc., belonging to the GHMC or to the State

Government, within the jurisdiction of GHMC, so as to

preserve them from any kind of illegal encroachments, for the
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purpose of disaster management and protection of public

assets.

14. No doubt, thr: objective of the G.Os., issued seems to be

laudable, but anv overreach by the authorities rn a zeal to

protect the public assets would only have an impact on its

functioning

15. Proceedings Before Various Courts upto CCCA:

W.P.No.5049 of 2016 was filed by the petitioner herein

along u.ith Civil Re,zision Petition bearing No.406 of 2027. Tine

following is the prayer in writ petition:

"...to isslre a \Vrit of Certiorari or any other apltropriate
writ and quarih the impugned proceedings of the 4rh
respondent bearing Proc.No.B/3701/2015 dated
13.2.2016 an<l Cl2n35l20t3 dated 13.11.2015 and
direct the rcspondents not to interfere with the possession
and en;ovmcn. of the peritioner over the subject land
situated in Sy.Nos.1 and 2 of Lothukunta Vi11age,
Malkajgn Manlal, Ranga Reddy District ..."

1 6 . By order date ,d 08. 03. 2027 , a learned Single Judge of

this Court allou'ed the u.rit petition with costs arld disposed of
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the civil revision petition without costs. The relevant portion

of the order is as follows:

"117 Accordingly,

(a) the Writ Petition is allowed;

(b) the impugned proceedings of respondent nos 3 and
4 in Proc.No.8/3701/2015 dt.13.02.2016 &
Cl28f,,512013, dt. 13.11.2015 under the A.P. Lard
Encroachment Act, 1905, are declared as wrthout
jurisdiction, null and void and are set aside;

(c) the respondents are directed to restore possesslon

oi th" lurd admeasuring Acs.40 0O in Survey Nos l
and 2 of Lothkunta Village which the respondents
claim to be in Tirumalgiri Manda-l of Hyderabad
Distnct to the petitioner within four (04) weeks as they
have taken possessi.on of the said land from the
petitioner pe.rdi.rg the disposal of the appeal under
Section 10 of the Act by the 3'd respondent;

(d) and the respondents shall not interfere with the
possession and enjol'rnent of the petitioner over the

""ia t"rra unless, they obtain a decree from a

competent civil court declaring the State's title to the
said 1and, and also a decree for possession against the
petitioner and his predecessors in title; and

(e) the respondents sha1l also pay costs of Rs 1 Iakh to-

ihe petitioner within four (O4) weeks from the date of
receipt of copY of the order.

118. It is made clear that whatever observations are

made in this order as regards the rival claims of the
petitioner/it's predecessors-in-title are only for the

ii-it"d pr.po"e of deciding this Writ Petition "q 
t'- 9'

State aiproaches a Civil Court by frling a Civil Suit for
declaraiion of it's title and for recovery of possession, the

sard suit shall be independently decided uninfluenced by

observations made herein'
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C.M.A.No.52,1 of 2O2O:

119. This CMA rvas lagged on to the above W.F'.No.5049
of 2016 by administrative order dt.O2.Ol.2O2l ot the
Honble Chief Juslice as the sub;ect matter of this Appeal
is also the same parcel of land in Sy.Nos.l a;rd 2 of
Lothkunta Village, Malkajgiri Mandal, Ranga Reddy
District.

120. Thc App:a1 is hled by the petitioner in W.P.No.5049
of 20l6 chalLrnging order dt.23.12.2O2O in I.A.r.r*o.553 of
2O2O in O.S.llo.52 of 2O2O passed bl, the Xll Additional
Chief Judge, Oity Civil Court, Secunderabad.

121. The sai<l suit had been filed by the appellant for a
perpetual injrLnction restraining the respondent in the
CMA lrom rnlerlcring ,,r'i th the peaceful possession and
enjoyment by the appellant/plaintiff of the above land in
Sy.Nos.1 and 2 of Lothkunta Village, Malkajgiri Mandal,
Ralga Reddy )istrict.

122. In the sard suit, the appellant/plaintiff l-rad hled
LA.No.553 of 2O2a under Order XXXIX Rules I and 2
CPC for a tcmporary injunction restraining the
responderll from interfering with the alleged peaceful
possession ard cn;oJrment of the appellant/ plaintiff in
respect of the rbove property.

123. In the said IA, the Court below initially orclered on
02.12.2O2O urgent notice and posted the matter to
09 12.2O2O . Sincc the Presiding Off-rce r of the Court of
thc XII A(ldit onal Chief Judge was on 1eave. it was
adjor:rnecl to 29.01 .202 1.

12.1. Grant o' this adjournment was challengerl by the
appellant by filing C.R.P.No.13O5 of 2O2O.

125. On la.l2.2O2O, this Court directed the Court below
to dccide LA.lio.553 of 2O2O on or before 07 )l.2o2l
aftcr hearing both sides or even consider granting aI ex
parte Lnterim o:dcr iI the circumstances so warraJlt.
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126. Thereafter , on 23.12.2020 the Court below took up
the matter and pointed out that except one document, a1l

the other documents hled by the appellant/ pla-rntiff are

only photo copies and not originals. The Court 
-th-erefore

calied upon the appellant/plaintiff to comply with Section
65 of thl Evidence Act, L872 in order to receive the said
photo copies of other documents.

127. Aggrieved thereby, the appellant has filed the
present Appeal.

130. Registry shall convert the CMA into a Revision

under P;t.Zdz of the Constitution of India a-nd the said

Revision is disposed of as above. No costs'"

128. Though the said order passed on 23.1'2.2O2O by lhe
Court below cannot be said to be an order refusing
temporary injunction, which order would have been
.ppirt"ti" under Order Xllll Rule 1 CPC, I am inclined
to ixercise powers under Arlicle 227 of the Constitution
of India and treat this Civil Miscellaneous Appeal as a
Civil Revision and dispose it of

l2g. Since there is a direction given in this order itself
to the respondents in w.P.No.5O49 of 2016 to restore
possession of the above property to tf'"
appellant/plaintifl and since the counsel for the
.ispo.rae.i in this CMA fairly stated that his client was

pro'mised by the Tahsildar, Tirumalgrri Mandal that this
iand will be attotted to him by way of assignment, and

that he has no other independent claim to the subject
property, the clarm of the respondent cannot be accepted

in view of the finding that proceedings for evicLion

initiated against the appellant under the A P Land

Encroachmint Act, 1905 are without junsdiction' The

Court below is directed to take note of these

developments and pass orders in I'A'No 553 of 2O2o

within two (2) weeks from the date of receipt of a copy of

this order.

il
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1,7 . W.A.No. I 50 rf 202 1 u.as preferred challenging the order

datecl 08.03.2021 and the writ appellate Court by its order

dated 02.O7 .202 t held as follows

"This order ir; in continuation of the order pitssed on
21.06.2O).1 on rvhich datc, Mr. Harender Pershad, learned
Special Government Pleader had sought time lo obtain
instructions from the Department as to whether -.he State
proposes to institute a civil suit in respect of th(_- subject
land. Today. he submits that he has instructions to state
that the prese;tt appeal may be disposed of with liberty to
the appelLants / S tate to approach the Civil Courl and file
a civil suiL for clr ming title and possession of th(j subiect
land.

2. Learned ccunsel for the appellants however requests
that operarlor of the impugned order passed by the
learned Single Judge directing the appellants to restore
the subjoct latrd. may be stayed till the appellants take
steps to approach the trial court by ftling a srit. He
clarifies that the subject land is presently a vacalt parcel
of land. whLch is under the control of the Tatrsildar.

3. In r.ie,"v of tee submission made hereinabove, leave as
prayed for, is lJranted. The present appeal is disposed of
along vL.ith the pending applicat.ions, if any. The operation
of the im1;ugned order shall remain stal.ed for a period of
four rveeks rec.<oned from today to enable the appellants
to seek :tpprolrriate iegal recourse. It rs howevr.r made
clcar that th: aforesaid protection granted to the
appellants shal not be construed as an observation on
the merits of thc suit that the appellants propose to
institute. The earned trial court sha.ll be at liberty to
pass appropria e orders on the stay application that may
be hled b]' the ,rppellan ts along wrth plaint, uninf,uenced
bS the orcler pa;scd abovc."
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18. Pursuant to liberty granted in W.A.No. l5O of 2021,

O.S.No.SS of 2O2l was preferred by the State before I

Additional Chief Judge, City Civil Court at Secunderabad. The

trial Court by order dated 19.04.2022 in I'A.No.306 of 2022

(1.A. filed under Order VII Rule 11 R/w 35A and 151 of C'P C ,

praying to reject the plaint as barred by law and does not

disclose any subsisting cause of action) in O.S.No.55 of 2O2l

held as follows:

"... (w) This court has carefully exanined the nval
contentions. A reading of the plaint would show that the
cause of action as stated in the narration of the plaint
arrd the averments specihcally stated under the
paragraph dealing with cause of action are at variance'
Apuri f-- the digital extract of GLR reglster, no other
document has been referred to in the plaint to show that
the respondents/ plaintiffs state exercised .its nght as

owners of the suit land from 1945 to lill the date of
passing orders under AP Land Encroachment Act by the
Tahsildar, Thirumalgiri on 05. 12.2013.

(x) If the land in question was a Government land
there was no need for the respondents/plaintiffs state to
initiate land acquisition proceedings alrd pay

compensation to the predecessors in title of the
petitioner/ defendant. If such land acquisition
proceedings are not according to the law ald obtained by
iraud, the respondents/ plaintiffs state ought to have

initiated action against the erring offrcers of the state and

also initiated proceedings for the recovery of amount paid

towards compensation, but there is no whisper in the

pleadings of the plaint about initiating any such action
ty the- respondents / plaintiffs state Except vague
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assertion of nisrepresentation there is no material details
in the plaint and such vague assertions are not sufficient
to drsbelie',-e the title o[ the petitioner /defendar:t and his
predecessors in title. Therefore, this court is of the
considered ol)inion that the respondents/ plainliffs state
is barred un ler Iaw of limitation from making a claim
contrar). to the award passed under land acquisrtion Act
a:ld the sarne arc binding on the respondents/ plaintiffs,
as the said eu,ards remained unchallenged all these 36
vears. Therelore. thc suit is hopelesslv barred l-.y the lau,
of limitation xtd the same is not maintainable, and the
plaint is lLable to bc rejected U/Order VII Rule 11 (d) of
CPC. As a sequel the status-quo order passed in
1A.No.9.55/2021 dr.O4.lO.2021 is vacated. Tl-rus, this
point is ansr,,,r:red accordingly in favour of petitioner.

6. In the r esult, the petltion is allowed, blrt in the
circumstalcel; uithout ant' costs. "

19. The unsuccr)ssful plaintiff (State) preferred an appeal

before a Division Ilench of this Court bearing City Civil Court

Appeal No.49 of 2;022. TLre Dir.ision Bench in its judgment

dated 07.70.2025 held as follows:

.VII. CONCLUSION

30. In the light of the aJoresaid discussion, this
Court is o[ ttre considered opinion that the inpugned
order passed b1' rhc Trial Court is u..ell reasoned and
based upon the due appreciation of materia_l avarlable on
record. The appellants failed to shorv as to how the
hndings oI the Tnal Court are illegal and perverse.

31. Therefore, we are of the considered opinion
that rhe plaintiff State is barred under law of li;nitation
from makrng a ciaim contrarlz to the award passed underlard ar:quisiticn Act and the same is brnding on the
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plaintiffs, as the said awards remained Unchallenged all
these 36 years. As such, the suit is hopelessly barred by
the law of limitation and the sane is not maintainable
and the plaint is liable to be rejected under Order VII
Rule 11 (d) of CPC. Thus, we are of the opinion that the
impugned order does not suffer from any infirmity or
illegality and thereby the appellants/ plaintiffs failed to
establish any of the grounds so as to interfere with the
impugned order. Hence, the appea-l is devoid of merits
and liable to be dismissed.

VIII. RESULT

32. ln the result, the appea.l is dismissed.
In the circumstances of the case, there shall be no order
as to costs."

20. The judgment of the Diuision Bench of this Court attained

finatitg, no challenge is taid to it till date, thus, title claimed bg

petitioner to the subject propertg remains to be of petitioner till

date.

2t. IIYDRAA not a partv to the proceedings before the

Courts:

HYDRAA was never arrayed AS a party to anY of the

proceedings before the Courts till the 2"d contempt case

22. In W.P.No.5049 of 2016, the Principal Secretary,

Revenue Department, District Collector, Hyderabad, and two
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25. In C,C.C,A.l1o.19 ol 2022, the plaintiffs were the

other revenue offit:ials, were arrayed as party respondents by

the petitioner

23 . In W. A. No. li'O of 2021, the Principal Secretar5r, Revenue

Department, along u'ith three others, were appellalts

24. In the suit bearing O.S.No.55 of 2021, the Principal

Secretan,, Revenu<: Department, along lvith three others, were

plaintiffs.

appellants

26. HYDRAA is not arraged as a partA ir,, ang of the

proceedings supra

27. Contempts Irirst Contempt:

In the 1 't co ntempt case(s) fi1ed bearing Nos.9SB and

993 of 2O2l in 'J/.P.No.5049 of 2016, the respondents/

contemnors are two District Collectors, Revenue Divisional

Ofhcer, Tahsildar zmd Sub- Registrar. This Court passed al
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order on 09.0l.2026, the following is the relevant portion of

the order:

"These contempt cases are filed alleging
disobedience of the order dated 08.03.2021 passed in
W.P.No.5O49 of 2016.

17

2. Learned counsel for peLitioner submitted across the
Bar t]lat pursuant to filing of the contempt cases, the
respond.enl authorities initiated steps in compliance of
the orders of the Court in W.P.No.5049 of 2016, dated
08.03.202 I.

3. tearned counsel for petitioner in both the contempt
cases filed a letter dated 31.12.2025 in the Registry
seeking permission to withdraw the contempt cases with
liberty to avail remedies in accordance wittr law, if the
respondents fail to comply to the directions of the Court
(in both the contempt cases). The contents of 

-the 
letter

dated 31. 12.2025 in C.C.No.958 of 2O2l are as follows:

'... That in view of the oral assurance given by the
Respondents to comply with the order dated
08.03.2021 in W.P.No.5049 of 2016 as aff:rmed in
W.A.No.150 of 2O2l by order dated O2.O7.2O2!, t}]e
petitioner seeks permission of this Honble Court to
withdraw C.C.No.958 of 2021.

Therefore, you are requested to list C.C.No.958 of

2O2l on 05.01.2026 under the caption for
Withdrawal."

4. Learned Special Government Pleader appearing for
respondents, on instructions, stated across the Bar that
steis are being initiated to comply !\rith the order(s)

passed by this Coud.

5. Recordrng the submissions made by the learned

Specia-l Gove-mment Pleader that the orders of this Court

wtuld be complied, this Court is inclined to close the

contempt cases.
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6. Contempt cases stand closed wtth libertv to the
petitioner to avail remedies available under law, if the
orders passed bv thrs Court are not in compliance."

28. In the l't cor tempt case(s), an oral as surance uas giuen

bg the responden'.s that theg uould complA Luith the order

dated 08,03 2021 n Vr.P No.5049 of 2016

29. Pursuant to oral assurance giuen, this Court had not

initiated ang proceedings in the contempt case

30. Second Contempt:

Till the fi1ing of the 2n,1 contempt case(s), HYDRAA is not

arraved as a parr-y to any of the proceedings before the

Courts. HYDR,A"A surfaces on the screen, when it enters into

the propertv of petitioner on the basis of a letter addressed by

an organization styling itself as 'Save The Rocks'. No notice

is served on the petitioner, without serving any notice. the

HYDRAA staff entt:red into the premises of tl-re petitioner

There is no rationale for HYDRAA's act of entering into

petitioner's propertr/, without any notice. Aggrieved by the act
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of the respondent/ contemnor, the 2"d contempt case(s)

was/ were filed.

31. In the 2"d contempt case(s) frled bearing Nos.2447 and

2448 of 2026, the respondent/ contemnor is Commissioner,

HYDRAA (Sri A V Ranganath). This Court passed an order on

1O.06.2026, the following is the relevant portion of the order:

" 18. L,earned Standing Counsel for HYDRAA, on
instructions, fairly submits that olfices and offtcers of
HYDRAA henceforth would not venture into the property
of petitioner. lt is made clear that if the Law Officer of the
State Government, on instructions, states in a Court of
Law that they would abide by the order of the Court, then
the State Government and its authorities are bound by it'
Any violation would directty point a finger to tl-e
authorities that it is an act which cannot be condoned
and would. amount to a conduct which can be termed as

contumacious conduct on the pa-rt of its au*rorities, who
transgress the undertaking grven. Nothing more needs to
be penned.

19. It is not contemplated by the framers of the
Constitution that two departments of a State would act in
a manner detrimental to the interest of public or violate
the law, when one of them is not a party to earlier
proceedings before the Court, on the ground that the
order of the Court is not directed towards them lt is
settled principle of law that various departments of
Government are its limbs and they must act in
coordination.

20. This Court has no hesitation to hold that if alty of the

Law Oflices of the Court through its oilicers i'e , Offices of
Chief Law Offrcer of the State /Additiona-l Advocate

General's Ofhce/Special Government Pleader's
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Olfices / Go vernment Pleader's OIIices /Assistant
Gorcrnment l)leaclers / Standing Counsels, undertake that
State authoriiies would comply with the orders passed by
a Court ol la,r''. it would bind "every department", unless
one of thc deF arlments has a grievalce valid in lau,.

21. In thc present case, the undenaking was not to
interfere with the possession and enjoyment over the
petitioner's subject lald rn Sy.Nos. 1 ar.d 2 of Lothukunta
Village, Malkajgiri Marldal, Ranga Reddy District. This
Court is o[ the opinion that the act of HYDRAA is a
flagralt ,,iolat.on ol the orders of this Court by the ofhces
of HYDR&\. It is apparent that the ofhces of HYDRAA are
of the notion that they are a Class Apart, I am atraid they
afe not so and they can't be, they are a part of governance
and remain sc. They are not super cops of governance (in
their field). th€.y cannot act beyond the purview ol law.

22. StatL-ment made by learned Standing Counsel, on
instruchons, trat officers of HYDRAA shall henceforth not
interfere in thr subject property of petitioner is taken on
record. The Lndcrtaking of the Sta_nding Counsel, on
instructions, is hereby recorded on behalf of the
respondent and its ofhces that respondent HYDITAA stall
or its officers of aly cadre whatsoever shall not step into
the property ol the petitioner (it being a private property
and any lnterf'lrcnce would be violative of Article 3O0A of
the Constltuticn ol India).

23. Having recorded the sarne, this Court qucried the
learncd Standing Counsel for HYDRAA whether they
woulcl abide b,' the undertaking gven to this Court. On
instn-lctions, learned Standing Counsel stated that
officcrs ancl stirff of HYDRAA would henceforth not enter
Lnto the pctttioner's property.

24. Subject property ls a private property, not
Governmenr lancl. as per the material on record. State
Governmenr or its authorities have no business to enter
into a private property, having lost in the Forums,/Courts.
The arm of Stare Government, HYDRAA and its staff, are
herebr. dirccted not to violate the undertaking henceforth.
They shall herebv restrain arrd not inteifere in the
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peaceful possession and enjoyment of the petitioner's
subject property.

25. For reasons aforesaid, LA.Nos.1 of 2026 tn
C.C.Nos.2447 and 2448 of 2026 are ordered and
C.C.Nos.2447 ald 2448 of 2026 stand closed No order as

to costs.'

32. In the 2"a contempt case(s), HYDRAA Commissioner was

the respondent/ contemnor. An undertaking was giuen to Court

that officers and staff of HYDRAA uould henceforth not enter

into the petitioner's propertg. The Court directed HYDRAA and

its staff to restrain and not interfere in the peaceful possession

and enjoyment of the petitioner's subject propertg.

33. Pursuant to the undertaking giuen to this Court and also

the restratning orders of the Court, this Court had not initiated

any proceedings in the contempt case bA taking a lenient uiew '

34. Reason for filins of Third Contemp t Caselsl:

In spite of undertaking given to Court in the 2no

contempt case(s) and restraining directions of Court,

respondent/ contemnor along with men, machinery and
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fence the propertl-. Aggrieved by the acts of

poiice personnel entered the subject property of petitioner,

without notice ()n 17 118.07.2026 and demolished the

temporar] structttres on the premise that they sought to

respondent/ conternnor staff, 3ra contempt case(s) is/are filed

35. Proceedings Before the Court tn Third Contempt

Case from 2O.O7.2o26 till date:

On 2O.O7.20126, rvhen the matter was taken up b1' this

Court, the learne,l Standing Counsel for the respondent/

contemnor rvas asked as to why the respondent/ contemnor

staff entered into the petitioner's property defying the Court's

orders and not abidir-rg b1, the undertaking given in the 2nd

contempt case(s).

36. [t rvas subm itted that on the request of the revenue

department, HYDITAA staff were present on the site to

demarcate the protrrertv. That, the Mandal Surveyor was also

present on the s Lte. This fact is noted in the docket

procecdings. No 1>roceedings, no nolice of the revenue
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department nor any communication to demarcate the subject

properry are placed on record. When this Court queried the

Revenue Divisional Officer (was present online) and the

Mandal Revenue Officer present in the Court, as to any notice

was issued to the petitioner, it was informed to the Court that

no such notice was issued.

37 . It defies the logic of this Court as to how and for what

purposes, the revenue department has roped in the services

of HYDRAA, when the property was declared to be the

property of the petitioner by the competent Courts. It is

settled principle that authorities have to issue notice to the

respective parties, if they intend to take up any demarcation

work, no such notice is issued, nothing is placed on record'

38. After perusing the photographs annexed, it was queried

as to why so many police personnel along with vehicles and

staff of HYDRAA including JCBs were present at the site, it

was submitted that demarcation ald fencing was being

undertaken by the staff of HYDRAA and revenue department'
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3q. It is evident from these acts that the

present in the Court at the request of Court, the

re sponden t / conterln or has wi1lfu1ly violated the undertaking

given and has ente red into the property of petitioner, in spite

of this Court's directions not to step into the property. This is

a clear violation of the Court's orders and non-compliance of

the Court's orders

40 . On the clav , when the respondent/ corrtemnor was

respondent/ con terrrnor tned to impress upon tl-re Court that

the Cantonment Bcard requested the respondent to protect

the parcel of 1and. This statement is not in corrformi6.. u,ith

u'hat has been stat,:d bt. the revenue officials and the same is

contrary. Learned {dvocate General submitted that it is only

to protect the parc el of Government land, the respondent/

contemnor has taken steps

41. This Court queried the learned Government Pleader for

Home Department as to u,hy F.I.R. copy was not made

available to petitiorrer. u.hen a case was registered against
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petitioner, it was informed that F.I.R. copy can be downloaded

from website. It defres the logic of this Court as to why a copy

of F.I.R. was not given, when requested for a copy. Copy was

made available in the open Court by the Government Pleader

for Home. Submissions made on all the dates are part of the

record (docket proceedings).

42. Submissions bv counselsl

It is submitted by the learned counsel for petitioner that

on the instructions of the respondent/contemnor, the officials

of HYDRAA are interfering in the subject land of the petitioner

on the premise that the land is in GLR No.255 and that GLR

No.255 belongs to State Government. It is further submitted

that on 18.07.2026, the respondent/ contemnor caused

HYDRAA offrcials to be sent to the subject land, in spite of the

undertaking given to the Court. It is also submitted that the

officials and sta-ff of HYDRAA along with policemen have

trespassed into the subject land, demolished the compound

wall and the Blue tin sheets which were raised. It is pointed

14

p
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out that it r,r''ir.s a deliberate, willful act by the

responden t / conternnor, in spite of Court orders

43. lt is submitte.d by learned counsel for petil.ioner that the

photographs taken at the site on the day, when HYDRAA

off-rcials trespassed, deplcts that the officers of HYDRAA along

u,ith staff and polir:e personnel were present on the site. It is

further submitted that a number of vehicles of HYDRAA

(rvritten rvith initials HYDRAA on the vehicles) were present at

the site along ri'ith JCBs and other earthmove:-s. It is also

submitted that pits were dug for demarcation.

It is pointed out that the photographs clearly demonstrate the

fact that the team of HYDRAA along with police personnel

entered into the subject propertv of the petitioner in Survey

Nos.1 and 2 and denolished the structures.

44. It is submitte<l that in spite of the undertaking given in

Contempt Cases rearing Nos.2447 and 2448 of 2026

(10.06 2026) that officers and staff of HYDRAA would

henceforth not entor the petitioner,s property, the staff of
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HYDRAA along with police personnel and revenue personnel

entered into the petitioner's properry, tried to raise the fence,

in total violation of the undertaking given before the Court.

That the acts of the staff of the office of

respondent/ contemnor constitute violation of Court orders. It

is fur*rer submitted that the respondent/contemnor is guilty

of non-compliance of the Court order/direction that the sta-ff

of HYDRAA would restrain from interfering in the peaceful

possession and enjoyment of the petitioner's subject property.

45. Learned counsel for petitioner relied upon the judgment

of the Hon'ble Apex Court in Dlrectlons ln the matter o;f

d.emolitfon of struchtres, fn Rer to buttress the contention

that no demolition should be carried without a prior show

cause notice under the prevailing local laws.

46. It is submitted by petitioner's counsel that the allidavit

filed by respondent/contemnor does not speak of any acts of

demolition of temporary structures nor any specific denial is

' (202s) 5 scc 1



28
l.\i..1

L ( \.s ll8l & 1l8l oflrl16

there. It is further submitted that petitioner was detained in

the police station and an F.l.R. was registercd. It is also

submitted that a copv of F.l.R. was not even made avarlable to

the petitioner. It is pointed out that the damages to the

structures have to be compensated by HYDRAA

47. On the other hand, learned Standing Counsel appearing

on behalf of the respondent/ contemnor submitted that as per

G.O.Ms.No.99, dated 19.O7 .2024, the respondent/ contemnor

office is under an obligation to protect parcel of Govemment

1and. It is further rubmitted that the land of the petitioner is

noted in GLR No.243/255 and the said lands recorded in the

said GLRs are Govr:rnment lands falling under category 82. It

is also submitted tltat a communication was received from the

office of revenue department (RDO/MRO) to assist the

revenue department in demarcating the land. The Ma_ndal

Surveyor of the rev3nue department was present at the site of

the subject propertv. It is also submitted that only to protect
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the Government land, HYDRAA had taken up the activity to

fence the land.

48. On Allidavits and On Aoologv:

This Court directed the respondent/ contemnor to hle an

affidavit explaining the acts of omission and commission. An

affidavit is filed by the respondent/contemnor on 23 'O7 '2026.

The contents of the affrdavit are as follows:

" 7. It is submitted that the present affidavit is being
filed in response to the contentions and allegations raised
by the Petitioner in I.A.No.3 of 2o26 tn CC 34a312026.

2. It is submitted that the Respondent herein has
neither i.nterfered nor is interfering with forty (40) acres
of land claimed by the Petitioner in Survey No. I a;rd 2 of
Lothkunta Village, Malkajgiri Mandal, Ranga Reddy
District.

3. I hereby deny the entire a-llegations and facts
asserted. by the Petitioner from Paragraphs 3 to 16 of the
affrdavit lrled in I.A.No.3 of 2026 in CC 348312026 frled
by the Petitioner as fa.lse ald baseless except those which
are specifically admitted hereunder. The aliegations,
which are not specifically admitted hereunder, are
deemed to be denied.

4. As t].e present Counter Afhdavit is being liled at
short notice, the Respondent respectfully seeks liberty to
hle a detailed additional Counter Affidavit to assist this
Hon'ble Court in the effective adjudication of the matter'"
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49. This Court, having perused the contents of the affidavit

filed. expressed its displeasure and pointed out that the

officer had not even tendered an apologr. Time was sought

for filing another alfidavit

50. An affidavrt. rlated 25.07.2026, is placed on record, the

contents of the affirlavit filed are as follorvs:

" 1 . I submit that the present a-ffidavit is being frled in
response to th(l contentions and allegations raised by the
Petitioncr nt Ct) 31a2 12026

2. I rcspectlully place my sincere apolog,' belore this
Hon'ble Court br anv act or omission on my part. I hold
this Hon ble Court in the highest esteem and have the
utmost respect for lts authonty artd dignity. This apologr
is tendercd as a mark of my profound respect for this
Hon'ble Court.

3. I submir that the Respondent herein has neither
interfered nor s interfering with forty (a0) acres of land
clarmed by the Petitioner in Survey Nos.1 and 2 of
Lothkunta Vrl.age, Malkajgrri Mandal, Ranga Reddy
District.

1. I hcrcbl- den_r' the entire allegations and facts
asserted I)y the Petrtioner from Paragraphs 2 to 39 of the
aflrdar it lrled ir: CC 348212026 hled by the Petitioner as
false ard baseless except those which are specifically
admittcd hereunder. The allegations, which €ue not
specihcall_v adrrritted, are deemed to be denied.

Therefore, in vieu' of the above facts and
circumstances tf thc case, it is prayed that this Hon'ble
Court ma-\' kin 111 take the present afhdavit on record,
and mavbc pleased to dismiss CC 3482 / 2026."
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51. On a perusal of the contents of both the alhdavits,

it is observed that at paragraph No.2 of the alfidavit dated

25.07.2026, the respondent/contemnor has tendered an

apolory and stated that he neither interfered nor is interfering

in the land of the petitioner. In the first affrdavit Iiled on

23.O7 .2026, apolory is not tendered'

52. It is trite to take note of the law laid down by the

Hon'ble Apex Court on the aspect of apolory' lo C.Elumalai

and others a. A.G.L, Irud,agaral and anotherz, the Hon'ble

Apex Court held as follows:

"... Apolory is an act of contrition. Unless apolory is offered
at the eariest opportunity and in good grace, the apo1ory is

shorn of penitence alld hence it is liable to be rejected lf
the apolos/ is offered at the time when the contemnor flnds
that ihe Court is going to impose punishment, it ceases to
be an apolory and becomes an act of a cringlng coward "

53. Facts in the present case cannot go unconnected to the

obseruations made bA the Hon'bte Apex Court in C' Elumolal

(2 supra). When this Court expressed its displeasure that no

'(zoog) + scc : t:
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apologA Luas tendered in the first affi.dauit ftled on 23.07.2026,

th.e contemnor tenaered an apology in the second. affi.dauit filed

on 25.07.2026. )?espond.ent/ contemnor's act of tendeing

apologg is the outcome of the Courts obseruation, opologg

tendered rs not on his otun uolition. Such an apologg

apparenllg ceases to be in good grace, it is shorn of penitence

and hence, apologg tendered stands rejected.

54. a4e&rfs - oI the proceedin gs before the Court

Submissions madt:. On AfIidavits filed and On Apologv:

On an analvsis of the material available on record, the

proceedings before this Court, the submissions made by the

counsels and the contents of the affidavits filed by

respondent/ contem nor, it emerges that the staff of the

HYDRAA along wtth men, machinery and police personnel

entered the subject property of petltioner, demolished extsting

temporarv stmcturr:s raised by the petitioner, on the premise

that the subject land is Government land, needs to be fenced

and proter:te d.
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55. No document is placed on record to demonstrate that a

request emanated from the oflice of concerned revenue

department for the alleged fencing activity to be taken up at

the behest of revenue department. There is nothing to suggest

that notice is issued to the petitioner, no notice was issued to

the petitioner by any of the authorities.

56. There is no specihc denial of these facts nor there is any

rebuttal in the affidavits frled. Detaining of petitioner arld

registering of an F.I.R. is also not denied.

57. These facts are sufftce to hold that the acts of

respondent/ contemnor amount to interference in the

administration of justice and willful dbobedience of Court

orders. Such acts not only undermine the majestg of Courts 
'

but also undermine the Rule of Law. Courts cannot turn a

btind ege to the acts of authorities utho flagrantlg uiolate Court

orders under one guise or the other for reasons best knouLn to

them. This Court has no Ltesitation to hold that the acts of

respondent/ contemnor constihtte "rttillful' deliberate,
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intentional disobetlience to the restraining orders of this Court

and breach of ctn u ndertaking giuen"

58. Law On Con tempt:

It is trite to take note of the law declared by the

Honble Apex Court on the aspect of Contempt of Court in C,

Elumalai (2 supra). wherein the Hon'ble Apex Court held as

follows

"From the above decisions, it is clear that punishing a
person for coltempt of court is indeed a dras:ic step
and normally such action should not be taken. At the
samc timc, h()\rever, it is not only the power but the
dut1, of the Ccurt to uphold and maintain the dignity of
Courts zmd majest-v- of law which may call for t:xtreme
steps. II for troper administration ol justice and to
ensure due c:mpliance with the orders passed by a
Cour1, it is re<luired to take strict view under thr: Act, it
should not ht,sitate in wielding the potent wezrpon of
contcmpt."

59. The Honble ,\pex Court in C. Elumalai (2 supra), took

note of the Hon'ble Apex Court judgment in Asholc Paper

Kamgar Unlon u. Dharam Godha o,nd. otherss, which dealt

with the concept of hillful disobedience' of an order of the

'1zoo:; ttscc r



35
JAK,I

C.C Nos 14E2 &.l48ll o12026

Court and extracted the content of the said judgment, which

is as follows:

'lt was stated that 'willful' means aJr act or omission,
which is done voluntarily and with the specifi.c intent to
do something the law forbids or with the specific intent
to fail to do something the 1aw requires to be done, that
is to say, with bad purpose either to disobey or to
disregard the law. According to the Court, it signifies the
act done with evil intent or with a bad motive for t]le
purpose. It was observed that the act or omission has to
be judged having regard to the facts and circumstances
of each case."

60. Further the Honble Apex Court in C, Elumalat (2

supra), took note of the Hon'b1e Apex Court judgment in Andl

Ratan Sarkar and, others a. Hirak Ghosh and others4

and extracted the relevant paragraph' which is as follows:

"ln Anil Ratan Sarkar and Ors. u. Hirak Ghosh and
Ors. (2OO2 (4) SCC 2l), this Court held that
the Contempt of Courts Act has been introduced in the
statute-book for securing conhdence of people in the
administration of justice. lf an order passed by a

competent Court is clear and unambiguous ald not
capable of more than one interpretation, disobedience
or breach of such order would arnount to contempt of
Court. There can be no laxity in such a situation
because otherwise the Court orders would become the
subject of mockery. Misunderstanding or own
understanding of the Court's order would not be a
permissible defence. It was observed that power to
punish a person for contempt is undoubtedly a powerful
weapon in the hands of Judiciary but that by itself

" (2OO2) 4 SCC 2r



36
] AK.J

C C \cs 1.182 & lJSl o12026

operates as ir string of caution and cannot be used
unless Lhe Court is satisfied beyond doubt that the
person has deliberately and intentionally violated the
order of lhe (lourt. The pou,er under the Act must be
exercisecl $.1th uLmost care and caution and spanngly in
the larger interest of the society ald for proper
adminlstration of justice delivery system. Mere
disobedience of aI order is not enough to hold a person
guiltl' of civil crontempt. The element of wrllingrress is an
indispensablc rcquirement to bnng home the charge
u.rthin the merrning of the Act."

61. In Sitaro,m Enterprl.ses U Prtthuiraj Vardichand

Jains, the Honble Apex Court observed as follows:

"Disregarcling :L Court's order may seem bold, but the
shadou.s oI its corsequences are long and cold."

Contemp' of court is a serious legal infraclion
that strikes at the very soul ofjustice and the sanctity
of lega1 proceerlings. It goes beyond from mere dehalce
of a Court's authority, but also denotes a profound
challenge to thc principlcs that underpin the rule of
1au'. "

62. The Hon'ble Apex Court, while dea-ling with the aspect of

Contempt, rn Celir LLP a. Sumatl Praso:d Bafna and.

others6 held as follou's:

"196. What car be discerned from the above expc,sition
of law is that any act of disobedience, defiance, or any

' 2024 SCC OnLrne SC 24()3
" 2024 SCC Ont-1ne SC 37.t7
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attempt to malign the authority of the court would
arnount to contempt because they undermine the
respect and trust that the public reposes in judicial
instituLions. The judicia.l process relies on the
confidence of society, and any act that disrupts or
disrespects this process threatens to erode the
foundation ofjustice and order.

197. Contempt jurisdiction exists to preserve the
majesty and sanctity of the law. Courts aJe the
guardians of justice, and their decisions must command
respect arrd compliance to ensure the proper
functioning of society. When individuals or entities
challenge the authoriry of courts through wilful
disobedience or obstructive behaviour, they undermine
the rule of law and create the risk of anarchy. Contempt
serves as a mechanism to protect the integnty of the
courts, ensuring that they remain a s5'rnbol of fairness'
impartiality, and accountability.

198. When judicial orders are openly flouted or court
proceedings are disrespected, it sends a signal that the
rule of law is ineffective, Ieading to a loss of trust in the
system. Judicia-l decisions must remain unimparred,
free from externa-l pressures, manipulation, or
circumvention. Acts that attempt to mislead the court,
obstruct its functioning or frustrate its decisions distort
the process of justice and would amount to contempt'

199. The contempt jurisdiction of this court cannot be

construed by any formulaic or rigid approach. Merely
because there is no prohibitory order or no specihc
direction issued the same would not mear that the
parties cannot be held guilty of contempt. The Contempt
jurisdiction of tJle court extends beyond the mere direct
disobedience of explicit orders or prohibitory directions
issued by the court. Even in the absence of such
specific mandates, the deliberate conduct of parties
aimed at frustrating court proceedings or circumventing
its eventua-l decision may amount to contempt This is

because such actions strike at the heart of the judicial
process, undermining its authority and obstructing its

"bmty 
to deliver juitice effectively. The authority of

court-s must be reipected not only in the letter of their
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ordcrs bur alr;o in the broader spirit of the pror:eedings
before them.

2OO. Any contumacious conduct of the parties to
bl,pass or nutlify the decision of the court or render it
ineffcctive, or to frustrate the proceedings of the court,
or to enure any undue advantage therefron: would
amount to ccntempt. Attempts to sidestep the court s
jurisdrction or manipulate the course of ljtigation
through dishonest or obstructive conduct or malign or
distort the c.ecision of the courts would inevitably
tartamolLnt t ) contempt sans any prohibitory order or
directron to sLrch effect.

2Ol. Thus, :he mere conduct of parties armed at
frusl.rating the court proceedings or circumventing its
decisions, cvr n r,r.ithout an explicit prohibitorl. order,
constitutes c()ntempt. Such actions interfere u.rth the
adminLstratiorr of justice, undermine the respt:ct and
authoritv of tL e Sudiciary, and threaten the rule of law.

2O2. Llo$.ever at the same time, the power of contempt
ought to be exercised sparingly and \!-ith caution and
care. lt operates u'ith a string of caution and unless
otherrvise satisfied beyond doubt, it rvould neither be
fair nor reasonable for the courts to resort to such
powers. The s:andard of proof required before a person
is heJd guilty :f committing contempt of couft ntust be
beyoncl all rea;onabie doubt."

63. What enterges from the law laid down by the Hon,ble

Apex Courl is thot Contempt of Court is a seious legal

infraction that stnkes at the uery soul of justice and the

sanctitA oJ' legal proceedings. That when indiuidu als or entities

chalLenge the authoitg of Courts through willful disobed.ience
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or obstructiue behauiour, theg undermine the Rule of Law and

create the nsk of anarchy. Contempt serues as a mechanism to

protect the integitg of the Courts, ensuing that theg remain a

symbol of fairness, impartialitg, and accountability.

64. On Restltutive Measures:

Learned counsel for petitioner invited the attention of

this Court to the judgment of the Hon'ble Apex Court in

Directlons in the mdtter oJ demolltion of sttttctures, In

Re (1 supra) and submitted that when the acts of omission

and commission of the officers are demonstrated, the damage

which is caused has to be paid from his/their personal cost in

addition to payment of damages.

65. It is trite to extract the relevant portions of the

directions issued by the Hon'ble Apex Court in Dlrectlons ln

the mat:ter of dernolltton of strttctures, In Re (1 supra),

which are as follows:

"93. In order to altay the fears in the minds of the citizens
with regard to arbitrary exercise of power by the

.1
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officers/ officiels of the State, we find it necessarJ, to issue
certain dircctions in exercise of our power under Article
).42 of the Corlstitution. We are also of the view that even
a,fter ordcrs oI demolitron are passed, the affected party
needs to be giver-r some time so as to cha-llenge lhe order
of demolition l;efore an appropriate fomm. We are further
of thc vie\a th:tt even in cases of persons who do not wish
to contest the dcmolition order, sufhcient time needs to
be given to th,:m to vacate and arrange their affairs. It is
not a happy sight to see womenr children and aged
persons dragg3d to the streets overnight. Heavens would
not lall on the authorities if they hold their hards for
somc period.

94. At lhe outilct, \r'e clarify that these directions u.ill not
be applicable i[ there is an unauthorized structure in any
public place ;uch as road, street, footpath, abutting
railway ljnr: or any river body or water bodies and also to
cases whcre there is an order for demolition made by a
Court of l:ru'.

A: NOTICE

94.1 No demolitron should be carried out withou: a pnor
shou'causc n(,tice returnable either in accordalce with
the time provirled by the local municipa-l laws or within
15 days time from the date of service of such notice,
whicher,er is la..cr

94.2. The loticr sha.11 be ser',ed upon the owner/c,ccupier
by a registerec post A.D. Additionally, the notir:e shall
also be affixed conspicuously on the outer portion of the
structure in qu:stion.

94.3. The time of 15 days, stated herein above, sha_ll
start from the datc of receipt of the sajd notice.

94.1. To prc\ert anv allegation of backdating, we direct
that as soon as the show cause noticc is duly served,
intimation thereof shall be sent to the ofhce of
Collector/ Distri:t Magistrate of the district digitally by
email and ar auto generated reply acknow.ledging receipt
of thc mail should also be issued from the ofhce of the
Collect or/ I)istrir:t Magrstrate. The Collector/DM shall
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designate a nodal officer and also assign an email
address and communicate the same to a-ll the municipal
and other authorities in charge of building regulations
and demolition within one month from today.

94.5. The notice shall contain the details rega-rding:

(a) the nature of the unauthorized construction

(b) the details of the specific violation and the
grounds of demolition.

(c) a list of documents that the noticee is required
to furnish along with his replY.

(d) The notice should also specify the date on
which the personal hearing is fixed and the
designated authority before whom the hearing will
take place;

94.6. Every municipal/ Iocal authority shall assign a
designated digital portal, within 3 months from today
wherein details regarding service/pasting of the notice,
the reply, the show cause notice and the order passed
thereon would be available.

E. PROCEEDINGS OF DEMOLITION

94.14. The proceedings of demolitlon sha-ll be video-
graphed, and the concerned authority shall prepare a
demolition report giving the list of police officials and civil
personnel that participated in the demolition process'
Video recording to be duly preserved.

94.15. The sajd demolition report should be forwarded to

the Municipal Commissioner by email and shall a-lso be

drsptayed on the digita,l porta-l

95. Needless to state that t]:e authoriLies hereinafter shall
strictly comply with the aJoresaid directions issued by us'



42
]AK.]

C C Nos 14E2 & l,l8l .12026

96. It uill also be informed that violation of a_rry of the
directions u ould lead to initiation of contempt
proceedings in addition to the prosecution.

97 . The offcials should also be informed that if the
demolition s ,"ound to be in uiolat[on of the orders of thls
Court, the cfJicer/ offi.cers concented uill be held
responsible fcr restitution of the demoLished propertA at
his/ their personal cost in addition. to pagment of
damages. ''

66. To the same effect is the judgment of th(, Hon'ble Apex

CorLrt in Amit Kumar Das, Jolnt Secretary, Baitanik, a

registered socletg a. Shr-lmatl Hutheeslngh Tagore

Charitable Trusti on the aspect of restitutive measures.

67. The Hon'ble Apex Court in Amit Kumar Das, Joint

Secretary, BaitanrJk, a registered. socletg (7 supra), r+,hile

dealing with the e.spect of giving appropriate directions for

remeclying and rec tifr-ing the things done in vtolation of its

ordcrs, considered the following relevant cases at paragraph

Nos. 13 to 15, u'hrclt are as follows:

"13. Norr a l)ok at caselau' on the point. ln Sudhir
Vastdeua a. M, Ccorge Ra uishekaran, freported rn
(2014) 3 SCC 3731, a 3-Judge Bench of this Court

' SLP (Civil) No 34892 ol:tO14
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observed as under, in the context of exercise of contempt
jurisdiction: -

"19. The power vested in the High Courts as well as
this Court to punish for contempt is a special and
rare power available bot]l under the Constitution as

well as the Contem Dto f Courts Act t97 | The
very nature of the power casts a sacred duty in the
Courts to exercise the same with the greatest of care
and caution. This is also necessary as, more often
than not, adjudicatron of a contempt plea involves a
process of self-determination of the sweep, meaning
and effect of the order in respect of which
disobedience is alleged. The Courts must not,
therefore, travel beyond the four corners of the
order which is alleged to have been flouted or enter
into queslions that have not been dealt with or
decided in the judgrnent or the order violation of
which is alleged. Only such directions which are

explicit in a judgrnent or order or are plainly self-
evident ought to be taken into account for the
purpose of consideration as to whether there has
tee.t arry drsobedience or willful violation of the
same. Decided issues cannot be reopened; nor can
the ptea of (20 t4) 3 SCC 373 equities be considered'
The Courts must also ensure that while considering
a contempt Plea the power available to the Court in
other corrective jurisdictions like review or appeal is
not trenched upon. No order or direction
supplemental to what has been already expressed
snouta Ue issued by the Court while exercising
jurisdiction in the d.omain of the contempt 1aw; such
; exercise is more appropriate in other
jurisdictions vested in the Court, as noticed
above....."

14. However, in Bardndgore Jute Fo.ctor PIE'
Mazdoor Sangh (BMS) v. Baranagore Jute Factory
PIC., [reported tn l2ol7) 5 SCC 506], considenng the

aforestated precedent, a 2-Judge Bench of this. Court
noted that tire 3-Judge Bench had clarified therein that
directions which are explicit in the judgrnent or 'are

plainly setf-evident' can be taken into account for the
prr.po*" of considering whether there is any disobedience
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or willful viol ttion. The Bench further held that the Court
has a duty to rssue appropriate directions for remedytng
or rcctifying the things done in violation of the Court
order and irr that regard, the Court may even take
restituti\.e m( asures at arly stage of the proceedings.

15. Signific:uttly, the 2 Judge Bench had merely echoed
the aflirmatic n of the legal position by another. 2-Judge
Bench of this Court in Delhi Deoelopment Authorltg us.
Skipper Constr-uction Co. (p) Ltd. [reported in (1906) 4
SCC 622] The principle that a contemnor ought not to
be permitted to enjoy and/or keep the fruils of his
contempt was rciterated therein. Reference was made by
t]]e Bench to Mohammd.d Idris us. Rustam Jehangir
Babuji t.reportcd in (1984) 4 SCC 2161, where:n it ,,ias
held that und:rgorng punishment for contempt would not
mean that thc Court is not entitled to give appropriate
directions for remedying and rectifying the things done in
violation of its orders. Therefore, the principle that stands
crystallized b-i rhese judgments is that, in addition to
punishing a contemnor for disobeying its orclers, the
Court ca:-r also cnsure that such a contemnor does not
continuc to rnjoy the benefits of his drsobedrence by
merely suffering the punishment meted out to him.,

68. Learned coutlsel for the petitioner submitted_ thot the

offi.cer/ offi.cers concemed be hetd" responsible for restitution of

the demolished propertA at their personal cost in ad.d-ition to

poAment of damag ?s and oppropriate directions be issued_ as

per the laut declared bg the Hon'ble Apex Court in Dlrectlons

in the matter of demolition o.f stnrctures, In Re (1 supra).

Hauing considered the mateial on record (photographs at the
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site) and the submissions made, this Court is not tnclined to

issues such directions.

69. Governance & Courts:

The three wings of the State i.e., Legislature, Executive

and Judiciary, must strive to protect and preserve what is

spelt out in Constitution. It is also the responsibility of the

three wings to see that acts of arbitrariness are not

perpetuated by any instrumentality of the State arrd that the

Rule of Law is upheld.

70. Greater the power, greater is the need for restraint.

Power vested in the executive in the sphere of administration

is very vital. It is most dangerous when such power is used in

an arbitrary and iilegal manner as it affects the entire

citizenry of State.

7 | . One of the measures to judge the democratic

commitment of any Government, be it a State or the Union, is

the respect it accords to the orders of the Court. The real
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majesty of the Cc)urts iies in the vibrant existence and

effective functioning of the Courts ancl such 'ribrancy and

effectiveness w'ould be achieved by ensuring due

implementationandstrictobediencetothejudgmentsand

orders of the Court The implementation of the jtLdgments and

orders of the Co rrt is inextricably interwoven with the

enforcement of the Rule of Lau It is a Part of the observance

of the Rule of l,aw'

72. The right of relief for a litigant consists in immediate

and unfettered fructification of the judgments and orders of

the Courts d.elivere d ln his favour' Litigant can only reap the

fruits of the direcr.rons / orders of the Court only when such

orders are lmplemt:nted (in a timely manner). This is a right of

a litigant/ citizen, when right to approach the Court itseif is

recognized as a right'

73 On Punish :ment in Contempt:
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Article 275 of the Constitution of India reads as

follows:

"215 Htgh Courts to be courts of record:

Every High Court shall be a court of record and sha-Il
have a.11 the powers of such a court including the power
to punish for contempt of itself."

7 4 . Rule 27 of the Contempt of Court Rules is as

follows:

"Rule 27: The court may pass such orders as the justice of
the case requires.'

75. In Kanedena Veerolah and others a. Narra

Venkatesuarlu and other*, a Division Bench of this Court

considering Article 215 of Constitution of India and Rule 27 of

the Contempt of Court Rules, while dealing with contempt,

held as follows:

"17. From the foregoing discussion it emerges that the High
Court, as a Court of Record, has undoubtedly inherent
power as enshrined in Article 2 15 of the Constitution of
India to punish for its contempt and to have a1l the powers
of such a Court of record to pass orders in exercise of its
inherent power to help the administration of justice, and

' 1985 scc online AP 13

lF
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Rule 27 of tL e Contempt of Court Rules frarned by this
Court b1' virtlre of the powers conferred under Section 23
read with Article 215 of the Constitution onlv reiterates
what is enshrined in Art. 215 and is in conformLty with the
ratio lard dowrr by the courts in the above mentioned cases."

76. In Re: Shrl Prauakar Behera, D.F,O. Puri Division,

Khurda, Orissaer a Three Judge Bench of the Hon'ble Apex

Court held as follo\vs:

"The respond:nt has tried to overreach thrs Court by
violating the crder dated 30th October, 2OO2 and is clearly
guilty of conte rrpt of court. Having regard to the facts above
noted, we are unable to accept the apologr tendered by the
respondent. Having bestowed anxious consideration on the
aspect of purrishment, considering that respondent had
joined as DFO only few days before grant of licences and it
to being a case of hrst lapse on his part, on the .facts of
the case in our vieu the end.s of justice uould be met
bu reprimandine the respond,ent and. bu issue ef a
uarnlnq to hlm so that he urill be cdreful in ftiture so
ds not to repeat sr.tch an act and. also ba irnposino on
him heaw anount rl.rhich con be utilized. for orotection
oJ enuironme;ats. We order accordingly and impose a cost
of Rs, 50,000/ r.vhich shall be deposited by the respondent
in the Reglstr) u'ithin four weeks. The suo motu petition is
disposed of acr;ordingly."

77. In Bindu )Kapurea a. Subhashish Pand.a and

otherslo, the Hontrle Apex Court held as follows:

e^Suo moLu ContempL Petrtion No.30l of 2003, Writ petition (Ci\ril) 2O2 ol lggs
o 2oz.s scc onllne sc 1252
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"E. CONCLUSION AND DIRECTIONS:

28. In light of the aforesaid analysis, we dispose of these
Contempt Petitions, discharge the rule nisr and issue the
following directions:

vlli. Since the First Respondent was not an officer in ttre
DDA cadre arrd is no longer holding arry position in that
organisation, we deem it appropnate to close the
proceedings qua him. However, all other Respondents and
officials of DDA found responsible by tJ:e internal inquiry for
the acts leading to the present contempt are directed to
deposit a sum of Rs. 25000 each as aI environmental fee

with the Forest Department, in addition to and without any
prejudice to the departmental action that may be taken
against them. This sum can be utilised towards the
remedia-l measures sought to be undertaken, as the
Committee deems fit. Addltionallu. ue direct that a

I penalt-tt of censure be imposed. uoon all such
offtclals. Accordingly, the contempt proceedings against
the Respondents are c1osed."

78. The Hon'ble Apex Court in Tata Mohan Roo u.

S.Venkatesutarlu and othersl I held as follows:

u 7 7. We could ha ue ta,ke,r a serlorts vlew of the
n4tter. Houetar. u)e are remlnded of a well-
e stabll she d o rlnclp le that the mqiestu of lau lles not
in rr.tnlshlno. but ln foralvlno.

12. While we are of the considered view that the
appellant does not merit any leniency on account of his
adamant and ca-llous conduct, we flnd that his children
and family should not suffer as a consequence of his
actions.

2025 SCC OnLine SC I 105
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13. li the appellant undergoes the orignal sentence of
two monlhs, under the relevant service rules, he would
be immediate y dismissed from his service thereby
depriving his c rildren and family of their livelihood.

14. In that vierv of the matter, we are inclined to conhrm
Lhe conviction rf the appellant, however, we a_re inclined
to take a lenrerrt vieu' with respect to the sentence to be
imposed on the appellant.

15. We hasten :o add that though we are taking a lenient
view, it is ne<:essaqr for this Court to send a clear
message that no one, howsoever high they may be, they
are not abor e ttre la\\,'.

L6. When a Cctnstitutional Court or for that mdtter,
dng court issrzes crny direction, eaery person or
duthoritg regd.rd.less oJ ro,rr.te. ts dutg bound to
respect dnd complg with that order. Dlsobedience of
the orders passed bg the court o:ttacks the uery
found.atlon of r:he ntle of law on uhlch the edifice oJ
a democracA is based.

17. In that Vieu ol the matter, we find that the ends of
justice would tre subserved if Lhe conviction :f the
appellant is affirmed, however, the sentence of
imprisonment irnposed on him by the High Court is
modihcd.

1 8 . We Jind that in ord.er to send across the right
messasle, the conuiction und.er the Contempt of
Courts Act, 19','1 be conJirlned, houeuer, inso.far as
the sentence 7s concerned., the aDDellant shall s{fer
a reduction of one leael ln rank ln the hierarcha of
his seruice and shall lrlso be liable to pau d he<rw
fine.

19. We are inforrred that the appellant was promoted as
a Deputv Collectcr in the _vear 31., October 2023.

2O, We, therefore partly allow the present appeals in the
following terms:
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l. The conviction of the appellant under the
Contempt of Courts Act, L97 | is confltrmed;

, fnsofar os the sentence is conc-e14ed. ue
dlrect the Stdte of Andhra Pradesh to reaert the
dDDellant to the of Tehslldar. His seniorltu
ln the cad.re of Teh-sildar for fltt'ther

romotional duertues shall be consldered on
f"om 37"r October 2O23 and

ili. The appellant shall pay a frne quantified at Rs.
1,00,000/- (Rupees One Lakh only), which shall be
deposited under the NTR Housing Scheme,
Government of Andhra Pradesh within a period of
four weeks from today. The proof of payment shall be
submitted to the Registry of this Court.

21. Pending applicatron(s), if any, stand disposed of."

79. TLrc sum and substance of Article 215 of the Constitution

of India R/u Rule 27 of the Contempt of Court Rules and the

laut laid down by the Hon'ble Apex Court and Diuision Bench

of this Court squarelA point out that to meet the ends of justice,

Court may pass such orders as the justice of the case requires.

80. Present contempt Caselsl:

It is perfectly idle to say that the brazen acts of

respondent/ contemnor coupled with contumacious conduct,

evident from the material on record and on analysis of the
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proceedrngs before the Court, submissions made, affidavits

hled and the apology tendered (on Court observation), indicate

respondent/ contemnor's disregard and disrespe ct to Rule of

Law. This Court cannot turn a blind eye to the fact that in 62

contempt cases, th(-' respondent/ contemnor is arrayed as a

partl (as per the information made available from the

Registry).

81. There is no ic,ta of doubt that acts of interference vvith

administration of justice undermine the majestv of Courts

and Rule of Lau', such acts have to be dealt witl-r firmly, no

Iaxity can be shou'n An olive branch cannot be lent to the

respondent/ contemn,lr. if lent, there is a clear risl< of erosion

of the unflinching faith of the citizens of the state reposed in

Judrciary.

82. On the aspect of punishment, this Court is guided by

the law' laid down b1' the Hon'ble Apex Court in Tata Mohan

Rao (11 supra), the bllowing are the relevant portions of the

judgment:
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'77. We could haue to.ken a serious vlew o,f the mdtte".
Howeuer, we are remladed of a well-establlshed. PrtnclPle
that the ,rI:qdesf,g of laut lles not ln Punlshlng, but ln
forytatng.

76. When a Constltutlonal Court or lor that motter, a g
court issaes ang d.lrectlon, eaery person or authorltg
regardless oJ ranlg ls duty bound to resPect and cornplg
utth th(];t ordel lrlsobedlence of the ordets po.ssed bg the
court a:tt,lcks the uery tounddtlon oJ the rule o.f lau on
luuhtch the edttTce oJ a democracg ls ba,sed.

78. We llnd that 7n order to send a.ctoss the rlght
messdge, t,n.e conulctlon under the Contetry)t oI Courts Act,
1977 be confirrned, houever, lnsotar as the sentence ls
concented, the appellant shall suffer a reductTon of one
level ln k ln the hierarc of hls serulce qnd. shqll also
be lldble to Ddu q f7ne.

20 (lt). I'I.sola;r as the sentence ls concerned,, ue dlrect t,l.e
sit(J:te of Andhra Pradesh to reaert the aoDellant to the
post of Tehslldar. His senlodtg ln the cadre ol Tehsildqr
Jor Jurther promotlona.l avenues sholl be consldered onlg
Jrom 37st October 2023; and"

83. This Court cannot lose sight of the observation of the

Hon'ble Apex Court that the " mal''estu of laut lles not ln

p!4 ishin^q, but ln forsivlns." The Apex Court in ?ata

Mohan Rao's case (11 supra) reduced one level in rank in the

hierarchy of service and levied a heavy fine, it directed the

State to revert the appeilant to the post of Tehsildar'

84. Having considered the totality of circumstances, the

acts of respondent/ contemnor which constitute "willful'



54
J{K.J

C C \os lr8l & lr8l ol1026

deliberate, intentiorrul disobedience to the restraining orders of

this Court and brecch of an undertaking giuen", and the act of

again venturing into the subject property of petitioner wrth

men and machieery is unlawful. In the facts and

circumstances of the case, being guided by the 1aw laid down

b1' the Hon'trle Apr:x Court in Tata Mohan Rco's case (11

supra), this Court is of the considered opinion that the said

of{icer is to be re, ieved from the post of Commissioner of

HYDRAA in the interest of justice, to uphold thcz Rule of Lau-t

and the Majestg oJ' Courts. The Chief Secretary of the State

Government is requested to hnd a suitable replacement of the

officer, as earil' as possible and the respondent/contemnor be

relieved. This Court is conscious of the observations made in

this order. in fact. deeply conscious.

" Ru[e of Latu has to preva.il NOT Rule of
Men.

lf RuLe of ll,l':n prevails, it's a death knell for
Dcmocracr'.

This is a clirssrc case of Rule of Men tryrng
to prevail oter Rule of Lau.t,

A falla c1. wlLich shall remain a Dream in a
True Democrac_v like ou rs. "
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85. These Contempt Cases stand closed in the above terms.

There shall be no order as to costs

Miscellaneous Petitions, if any, pending shall stand

closed
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COMMON ORDER

CC.Nos.3482 AND 3483 OF 2026
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